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taken en order

f to be appointed to the post of & .B.PLM,

| There being breach of gedce in the

‘ village for one reason or the other

f or someone being involved in @ case

| of &ssdault should not be @ ground to

| postpone or refuse issuing of
appointment order to the petitioner.

in our view there is absodutely

no redson to withhold the appointment | rs(‘V“

I, . 5 i i 0\ v
order and it is directed that the : gﬂx\/‘
petitioner shall be appointed fortthwit;h L
Or 4t dny rate within one week from
the &®te of receipt of a copy of this;
order tO the post to which he was
selected.

with these ckservations and
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directions the application is disposed

of, No order as to costs.
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9 ‘,25.8.95

Adjourned to 25.8.1995 at request

after 2.30PM. % s N
Shin Mi MBER (ﬂéﬁ‘.{ﬁm& IVE)

Heard,
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